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eFiling Self-Help

1. To do list for starting efiling at new Court Establishment.

1

. Take database and code backup of Live server.

. Update CIS 3.1 with latest eFiling Patch and replicate data to
NJDG( Provided by Pune NIC team available on release portal
http://10.153.13.56/index.php).

. Run this command from terminal of live server. (Step Nos. 3 and 4
to be followed only when required version of Curl is not
available on CIS server)

curl -k https://efiling.ecourts.gov.in

If any error encountered Do step 4 and otherwise move to Step 5

. Enable Curl and libssl-dev on live server using these commands
1. sudo apt-get install libssl-dev
2. sudo apt-get install curl

Please restart apache server after these commands

. mailto:mpm-ecommittee@aij.gov.in?subject=Request to give State
Admin credentials for eFiling and get your Super admin Credentials
for State.

2. To do list for Super admin and District Admin :-

1

2
3
4

. Enabling eFiling to selected Establishment
. Add CIS Case type
. Create Admin

. Create contact
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3. Enabling eFiling to selected Establishments:

State Admin only can enable selected Court Establishment for
eFiling. While enabling any Court Establishment State Admin needs
to enter following details
=> Live Application server IP.
= Payment mode: - Offline/Online. If online, required
parameters for Online Gateway integration need to be entered.

= Enable required fields for establishment.

4. Enable eFiling for specific Case Types :

This feature is to add case types to be shown in efiling. By default,
all Case Types will be available. In case requirement is to enable
eFiling only for chosen few Case Types then this facility needs to be

used.
5. Create Admin: -
There are four different logins for Admin Users: -

v' Superadmin(State admin)(A) :- Super Admin can create

® High court admin: - The High Court Admin has privilege

to handle all efiled cases under the selected high court.

® District admin: - The District Admin has privilege to
create admin for Court Establishments under the

selected District only. It will not handle any efiled cases.

® Establishment admin: - The Establishment Admin has
privilege to handle efiled cases f the selected

establishment.
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v' High Court Admin (B): - The High Court Admin has privilege

to handle all efiled cases under the selected high court.

v District Admin(C): - The District Admin has privilege to create
admin for Court Establishments under the selected District

only. It will not handle any efiled cases.

v Establishment Admin(D): - The Establishment Admin has

privilege to handle efiled cases of the selected establishment.

Note: - Super Admin (State Admin) and District Admin do not
handle work of efiled cases. These two admin have administrative
privileges to create further admins. High Court Admin and
Establishment Admin are related with actual work of handling

eFiled cases.

6. Admin privileges:
While creating admin users through State Admin(A) or District
Admin(C) following types of privileges can be assigned to High Court
Admin(B) or Establishment Admin(D).

» Core Admin(E) : - Generally when only one admin has to
handle all efiled cases in the selected establishment, Core
Admin type privileges needs to be given to High Court or
Establishment Admin. All the business of efiling
administration will be handled by Core Admin. Core Admin
has authority to accept or reject newly registered users or

advocates.
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» Master Admin(F) :- Master Admin can only create Action
Admins(G). There shall be only one Master Admin for each
Court Establishment, if created. If Master Admin is created
authority to accept or reject newly registered users is given

to Master Admin.

» Action Admin(G): - Action Admin actually handles
business of efiled cases for the selected establishment.
There can be one or more Action admins. Action Admin
has authority to accept or reject files, he can mark

objections and he can send file to CIS after initial scrutiny.

Note: - Take a case that initially while starting efiling in an
establishment requirement of only one admin was felt
necessary and, therefore, core admin(E) account was created.
However, after passage of time, need is felt for more admin
accounts to handle business of efiled cases or work of admin
needs to be separated for each branch or section. In such
situation, it is necessary to first create a master admin(F). In
the event of creating Master Admin when Core admin already
exists, existing Core Admin will be automatically shown as
Action Admin(G). Master Admin(F) can further create more

Action Admins(G)

7. Create Contact:
It is necessary for the users to contact efiling admin for various

reasons. Therefore, a provision is made to show email address of

authorised person where users can send emails for queries and
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Additional Features given to State and District Admin users

8. Change Case Status:

9. Create News and Events:

10.

6|

grievances. For this purpose, email address needs to be entered and

the same will be showed as authorised contact to all the users.

When efiled case is proceeded erroneously or otherwise to next
stage, the efiled case can reverted back to original stage using this
feature. Stages viz. Not Accepted, Deficit Court Fee Awaited,
Transfer to Section and Idle/Unprocessed can be reverted. However,
if the efiled data is consumed in CIS, thereafter, the this feature

cannot be used to revert the stage.

Many a times High Court or District Court issue various circulars
relating to eFiling. There are various notices or public messages
which given by the Courts. Standard Operating Procedure, Rules,
Notifications etc are also required to be displayed for the benefit of
users. All such and like things can be handled through News and
Events. There are two types of News events that can be created using
this feature e.g. “Public view” is one which can be viewed by one and
all, whereas, “Private view” is one where view can be restricted to
Admins only. News item can be uploaded and showed for the chosen

period.

Management Reports:

State Admins and District Admins can generate reports regarding
efiling and work done. The report can be generated for selected

establishment or selected period or month.




11. One login at a time:

A user can login through his credentials only through one machine

and one browser. Multiple logins are programmatically deprecated.

12. Test Environment:

Test Environment for eFiling is created on National eFiling Portal
(https:/ /efiling.ecourts.gov.in/test_efiling). Login as “AURG-
ADMIN” Passkey is Admin@1234 Similarly test environment for CIS
is created on http://10.153.16.185/ecourtishc. Select District and
Sessions Court, Aurangabad as establishment. Login as “supuser”

and passkey is supuser.

1. All users of Test Environment to first create user for efiling of

cases.

2. Get the user approved through AURG-ADMIN. This user has

privilege to accept or reject newly registered users.

3. Whenever efiling is to be tested for filing of cases, it is necessary
to select State Maharashtra, District Aurangabad and Court
Establishment ‘District and Sessions Court, Aurangabad’. Unless
this establishment is selected, user will not able to consume data

in CIS on above given URL.
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1. Process of efiling for filing User:

User will file case

User will file IA.

User will file document or Written Statement or reply.
User will pay Court fee or deficit court fee

Remove objections

Refile case

2. Process of efiling for Admin user:

Accept or reject newly registered users.

After cases are shown in New Filing, Admin can Approve or
Disapprove or ask to pay deficit Court Fee.

If the Admin decides to disapprove the case, he will get the list
of objections maintained in CIS under Objection Type Master.
Therefore, if the Court Decides, process of objection compliance
can be completed online.

Approve efiled case after scrutiny and transfer to Section so that
the case is available for CIS .

Mark Objections, approve compliance and transfer CIS.

3. Process of consuming efiled cases in CIS:

8|

User needs to login CIS and then try to consume data of efiled
cases.

User try to verify and accept the data.

Please verify whether CNR number is passed on to efiling user
Please verify whether objections marked can be seen in the
efiling user account

Please verify whether data of cases is correctly shown in

registration tabs.




13. Advocate information - Most essential information for eFiling.

DISTRICT AND SESSIONS COURT AURANGABAD. = ® NC3.1
DISTRIC~ SHRI . D. TEKALE i supuser 10-08-2019
X / Master / Advocate / Report :]Y [+ 04 ﬁ'ﬁg Ol » @ m OOo0cCe®eo0oeo0
Advocate

Show| 10 J entries Hide Columns @ @

ég\ézca‘(e “ :gvm:c:‘:e :Elrln - 2::?;?; Mobile No. Email Bar Regn. No. w
1 Sudame S.P. 9371791119 advsacchin@gmail.com MAH-2655-2000 HEW TELT
2 Agrawal K.D. 9823063539 advkda@gmail.com MAH-1430-1989 ;“ETW
3 Bedre P.M. 9822513634 pawanmbedre@gmail.com MAH-1107-1985 Eane
4 Talawar S.N. 9822051707 snt2102000@yahoo.co.in MAH-1673-1995 :{1;;‘1_1'
5 Kulkarni D.S. 9823275023 dsk2354340@yahao.co.in MAH-74-1988 %';;%ﬁ
6 Wagh U.B. 9850779302 advudhavwagh302@gmail.com MAH-2606-2002 arT AT,
7 Kedare J.B. 9822828479 MAH-4182-2009 A AT,
8 Padol C.T. 9822785331 MAH-2178-2003 q=TeE | AT
9 Dongre S.K. 9823555333 sanjaydongre08@gmail.com MAH-2997-2001 = UH .
10 E.al\rd‘fap“rkar 9372801846 bkedar1972@gmail.com MAH-1547-1994 w

Showing 1 to 10 of 2,408 entries Previous 1 2 3 4 5 241 Next

Information about Bar Registration Code, mobile number and email
address of the advocate is most essential information for registering any
advocate on National eFiling Portal. Please ensure that advocate code is
entered in uniform manner everywhere in Your State. If there are some
corrections please carry out those corrections in Bar Code entry. eFiling
identifies advocates only on the basis of Bar Registration Code. Therefore,
these entries are must and it is necessary that manner of entering Bar
Registration Code is uniform across the State.
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14. Selecting Type of Document in eFiling:

) e-Filing

SEARCH FOR... Go! & Logout

Welcome,
SAURABH
View Profile  VASHIST

Last Login : 10-08-2019 12:28:59 PM

-Fi i -Filing No : ED-MHAU01-00006-2019 Filing Hist
IP Address : 10.21.147.29 W E-File Miscellaneous Documents e-Filing No eFiling History w

. Active . Done Optional . Required

@ Home
o CNR (Case Record Number) Details o Onbehalf Of o Sign Method o Upload Document Pay Court Fee o Certificate

(£ New Case o\/\ew
i Documents

Document Information
¥ Deficit Court Fee

- o
Documents * : Select Document N Documents Title * : DOCUMENT TITLE @
i Interim Application . . R
File *: Fee: FEE @
EE . Select Document i
eports NOTE : Please uploal ength can be 45 characters only. Only digits, characters, spaces, hyphens and underscores are

allowed.). Max. PDF { Aplication for process

* Contacts Application for leave to sue as

News & Events Application for riten of property

Appln.for attachment/arrest
i Help before judgment.

https://efiling.ecourts.gov.in/test_efiling/dashboard

1 / Master / Document Type / Report doc Y s L €» oEED COoO @0 eO0
Document Type
Show‘ 10 :I entries Hide Columns @ csv
‘Document ‘ ‘National Code ‘F"E!—al—-r |
Document A 5 National Document
Type Document National Code Type T
1 Plaint/Petition/Appealmemo 1201 1 WE To/asT ! ®
2 Aplication for process 1401 3 SAEINRHTST 3T
3 Sgﬁg’:"on for leave to sue as a 1401 3 AT ST ATTATATET ST
4 Bail Bond/Personal Bond 1408 20 YT AT JTAHT
5 Vakilpatra 1407 19 FREATT
6 Caveat Appin. 1201 1 LIERICEE S Eel
7 Copy of Judgment 1304 10 SrEfEET
9 Caveat 1201 1 GIERIGIREES
10 Appln. us.20 of Arbitration Act. 1401 3 AT FIHTAT FAT 20 FIATA 307
Certificate under Part X of AT FIATATT HIT 90 THAE
i Succe.Act. e 20 TEHIAL
Showing 1 to 10 of 23 entries Previous ‘ 1 ‘ 2 3 Next

One needs to remember that document filing under eFiling also includes
filing of reply or written statement or counter or affidavit in reply or
rejoinder or sur-rejoinder etc. Similarly, while filing affidavit of evidence
or documents in support of any reply or written statement or evidence,
one needs to go through document filing option. Therefore, it is necessary
to ensure that list of documents meet requirements of user from all
angles. This information is fetched from document master in CIS.
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4. Selection of Case Types:

(&) e-Filing = SEARCH FOR G ® Logout

Welcome, i New Case : Where to file
SAURABH
View Profile  VASHIST NOTE :
Last Login : 10-08-2019 12:28:59 PM = Compiete detail related to the case, whichever is provided in paperbook, is mandatory to fill at the time of e-filing of the case.
|P Address : 10.21.147.29 « Entry of Name, Address, Age and Relation of Petitioner/Respondent should be same as provided in Memo of Party.
+ Details of Extra petitionersirespondents s required to be enter in “Extra Party” field and it should be same as provided in *Memo of Party"

A Home HIGH COURT @ LOWER COURT
State *: TAMIL NADU
(#' New Case
District * : THENI
B bocuments
Court Establishment*: | PRINCIPAL DISTRICT COURT, THENI

% Deficit Court Fee

® CIvl CRIMINAL
Interim i Matter Type * ORIGINAL
[ Application :

Case Type *: Select Case Type
2] Reports

IS MACT Matter*: | |

& contacts Select Case Type =

AP(APPROVAL PETITION)

Matter Nature *: | 5 pBOP(ARBITRATION ORIGINAL BEITITION)

News & Events

i Hep AS(APPEAL SUIT)
C(COMPLAINT PETITION)

CMA(CIVIL MISCELLANEOUS APPEAL (CS))

<

DISTRICT AND SESSIONS COURT AURANGABAD. Logout BNC31
) supuser
SHRIS. D. TEKALE " 10-08-2010 =

Home #| B/ Master / Case Type / Modify [search. 1Y ©C, %[« o EEED Coeoeo
Configure Establishment © Case Type

*Case Type Code: | Arbitration Case-35 M National Code: | 5007 |

_ *Short Form: | Arbitration Case | *Case Type Name: | Arbitration Case |

National Masters Petitioner Called as: | Claimant | Respondent Called as: | Respondent |
case Type

eCourtIS | oistriv

Reasonable Disposal Tirme: | | Case Type Nature: @ cjvil Criminal

Matter Type: ‘ original M.A.C.P Type: ()

~WW‘WW

3
s
|
\

While filing cases through efiling, user needs to select appropriate Case
Type. When clicks Case Type fields a drop-down list appears. Please
ensure that short from and description of Case Type is properly filled in
your Case Type Master. If the details are not filled in user may not be able
to make proper selection of Case Types. More particularly, party in person
may not understand short forms of Case Types, therefore, it is necessary
to ensure that all the details in Case Types are filled in Correctly.
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5. Selection of Organization Name:

SEARCH FOR... el ® Logout
I Filing Form ‘ |
. Active . Done Optional . Required
o Petitioner e Respondent Extra Information Extra Party Case Detail oAcI—Senllon o Sign Method o Upload Document

@ Pay CourtFee | @@ Affirmation | (EER View

Complainant / Petitioner Information

Organisation : 4 Email *: EMAIL @
Organisation Name : Select Organisation - Mobile * : OBILE ®
Interim
AT Not in List !

Address *: H.NO., STREET NO, C ®
Select Organisation P

eal Complainant / Petitioner * :
Shriram_Transport Finance Co.Ltd.
Reports
State * : SELECT STATE v
Shriram_City Union Finance Ltd
sge
# Equitas_Finanace Pvt. Ltd District * : SELECT DISTRICT v
Contacts
HDFC_Bank Lid. Taluka : SELEGT TALUKA v
Indusind_Bank Ltd.
Town : SELECT TOWN v
News & L_and T Einance Cn hd
Events
Ward : SELECT WARD v
-
" Village : SELECT VILLAGE v
DISTRICT AND SESSIONS COURT AURANGABAD. _ Logout ®NC3.1
5 TET supuser -
eCourtIS$ | pistric- SHRI S. D. TEKALE == - 10-08-2019 G
1Y / Master / Organization Name / Modify Y O Va ET"'& _L 2 » © W OO0 @0 eo0

Organisation Name

*Organisation Name: ‘ Axis Bank Ltd., ‘

*Organisation |D: | Axis Bank Ltd.,-110

e

*Organisation Type: | Other Banks-15 National Code: ‘ 0

Address: | Regd.Office at Trishul, 3rd Floor, Opp

A

Contact Person: ‘

State:| MAHARASHTRA-27 District: | Aurangabad-19

Town: | Select Ward: ‘ Select

e el

Taluka: | Aurangabad-5 Village: ‘ Select

S| B S| SV SN S A

Email:| Mobile No.:‘ ‘
Phone No.: | | Fax No.: ‘ ‘
AT

Organization Name is necessary when case filed by or against any
Institution, Authority, College, School, University, Company,
Corporation, Bank, Cooperative Society etc. Please ensure that
organization name master is properly filled in along with all details of
address, authorised person, email and mobile number etc. While efiling
any case by or against any organization, data will be fetched from your
CIS Server i.e. Organization Name Master.
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6. Selection of District:

' Active - Done Optional . Required -

@
New Case o Petitioner o Respondent Extra Information Extra Party Case Detail eAcl—Secliun o Sign Method o Upload Document

[

Documents

@ Pay Court Fee | @@ Affirmation | (B View

7 Complainant / Petitioner Information
Deficit Court
Fee Organisation: | | Email *: EMAIL ®@
‘ Complainant | Petitioner :  FIRST NAME MIDDL ® Moblle~: | MOBILE ®
NAME :
Interim 4
Application
. Address *: H.NO., STREET NO, CITY ®
Relation*: | Selact Relation M
EE' 4
by i s NAME OF FATHER OR MOTHER OR HUS
eports Relative Name * : NAME OF FATHER OR MOTHER OR HUS | @ State - HIMACHAL_PRADESH v
205
- Date of Birth : DD/MM/YYYY ® District : SELECT DISTRICT v
Contacts
Taluka CHAMBA
Age*: AGE €] KANGRA
¢ LAHUL & SPITI
News & Town : ﬁi:%:
Gender*: @ Male Female Other _— HAMIRPUR
i UNA
Religion: SELECT RELIGION v BILASPUR
village = SOLAN
SIRMAUR
Caste: SELECT CASTE v cHIMLA
Pincode : KINNAUR
" . | v
police Station Code: | Select Police Station
DISTRICT AND SESSIONS COURT AURANGABAD. o Logout EnNc3a
eCourtlS - supuser @
DISTRIC SHRI S. D. TEKALE 10-08-2019

‘Home ‘| X / Master / District / Report ds 1Y Qr L e» oElEMOOC@®@ o @ O

District

“State: MAHARASHTRA-27 1

Show‘ 10 :I entries l
‘ District ‘ ‘ National Code ‘F—!‘?T

National

District District Code “  District National Code District faear
1 Nandurbar 497 NANDURBAR qgEn
2 Dhule 498 DHULE o5
S Jalgaon 499 JALGAON ECaEy
State Masters
Local Masters 4 Buldana 500 BULDHANA A=
Periphery Masters 5 Akola 501 AKOLA -
6 Washim 502 WASHIM Eisiee
7 Amravati 503 AMRAVATI SETTEAr
8 Wardha 504 WARDHA T
9 Nagpur 505 NAGPUR AT
10 Bhandara 506 BHANDARA E iy
Proceeding ol L Showing 1 to 10 of 35 entries Previous E 2

Correction

District Master is very important while efiling any case. The information
relating to Districts is fetched from your CIS District Master. Please
ensure that your District Master contains all necessary information and
shows all the Districts in your State.

13|Page

eCommittee, Supreme Court of India




7. Selection of Taluka:

’ New Case Complainant / Petitioner Information

Documents Organisation : | Email: | EMAIL ®

i — Complainant / Petitioner * : | FIRST NAME MIDDLE NAME ® Mobile*: | MOBILE ®@
LAST NAME
P
Interim Application X Address *: H.NO., STREET NO, CITY ®
Relation *: Select Relation M
4
2] Reports - R
i L NAME OF FATHER OR MOTHER | ®
Relative Name * : Al A R State * - MAHARASHTRA -
% contact:
QIISEES Date of Birth : DDMMAYYYY ® District*: | AURANGABAD v
News & Events Taluka : A= L M
Age*: AGE @
Town : AURANGABAD
i Hep GANGAPUR
Gender*: (@ Male Female Other KANNAD
Wward : KHULDABAD
PAITHAN
igion: SELECT RELIGION
Religion: v Villago PHULAMBRI
ol SILLOD
Caste: SELECT CASTE v SOEGAON
Pincode : VAIJAPUR
Police Station Code : Select Police Station -

SAVE

Copyright © 2018-2019 eCommittee, Supreme Court of India. All rights reserved

DISTRICT AND SESSIONS COURT AURANGABAD. - Logout B NC3.1
eCourtIS | DISTRIC™™ | SHRI S. D. TEKALE supuser 10-08-2019 :

‘Hcme ﬁ|ﬁlMasterITaIukalRepurt (Search.. 1Y QriuteE» oEEMOOCO®@@O

Act Master S

Act Section

A 2B *State:| MAHARASHTRA-27 1

Organization Type

Police Station

Prison Details *District:‘ Aurangabad-19 J

Religion

Caste shOW‘ 10 :Ientries Hide Columns l
State Master
District ‘ Taluka ‘ ‘ National Code | |HTW

Taluka Taluka Code 4 Taluka National Code

village AT

Town 1 Kannad 4133

e 2 Soegaon 4134 N
State Masters m-q-rna-‘
Local Masters 3 Sillod 4135 5

Periphery Masters 4 Phulambri 4136 e

5 Aurangabad 4137 ST
6 Khuldabad 4138 IR
7 Vaijapur 4139 YT
8 Gangapur 4140 T

Showing 1 to 9 of 9 entries Pre
Correction | ul

Taluka Master shows information in drop-down list only when District is
selected. This Taluka selection is important while efiling any case. The
information relating to Taluka is fetched from your CIS Taluka Master.
Please ensure that your Taluka Master contains all necessary information
and shows all the Talukas in the State.
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8. Selectio

[

Documents

4

Deficit Court
Fee

€) Peiitioner

]
Interim
Applicatio

]

Reports

Contacts

News &
Events

@ Upload Document

Complainant / Petitioner * :

n of Village:

Extra Information

€ Affirmation

@ Respondent
€D Pay Court Fee

Extra Party

Case Detail / () Act-Section

€@ View

Complainant / Petitioner Information

Organisation : |

RAMU

Relation *: Father

Relative Name * : DIWANA

Date of Birth : 10/08/1979

Age*: 40 @

Gender*: @ Male Female

Religion: HINDU

Caste: OPEN

Other

Police Station Code :

SAVE

Subordinate Court

Email *:

Mobile * :

Address *:

State * :

District * :

Taluka :

Town :

Ward :

Village :

Pincode :

ABAC@GMAIL.COM

DINWADA

SANAV
MALIWADGAON
DERHAL

KINHAL

RAIPUR
PACHAPIRWADI
DONGAON
PADALSA
BABHULGAON
VAIRAGAD
ANANTPUR
SAWANGI
DAIGAON
DHAMORI KH.
SHAH NAWAJPUR
EKBURJI WAGHALGAON
UMARPUR

© Ssion Method

SELECT VILLAGE

431002

CITY CHOWK

eCourtI$ (pistric-

Home

[

Configure
Establishment

User Menu

Master

National Masters

Re
Caste

Designed 2 Developed by Natii 1a

SHRI S. D. TEKALE

X / Master / Village / Report

it JY

DISTRICT AND SESSIONS COURT AURANGABAD.

Village

National Code

*State: | MAHARASHTRA-27 )

*District: ‘ Aurangabad-19 :I

*Taluka: ‘ Gangapur-8 :I

Show‘ 10 :I entries

Village Code +  Village

8123 549424
81013 Dinwada 549178
81014 Sanav 549179
81015 Maliwadgaon 549180
81016 Derhal 549181
81017 Kinhal 549182
81018 Raipur 549183
81019 Pachapirwadi 549184
81020 Dongaon 549185
81021 Padalsa 549186

[

Or% s> eEEENO O ® © @ O

supuser

Logout ¥ NC3.1
10-08-2019

Hide Columns l
T

GAATTT (TFHTT )
faemareT

LEEN

Bunics

RIEC- 1N

Village field shows information in drop-down list only when Taluka is
selected. This Village selection is very important while efiling any case.
The information relating to villages is fetched from your CIS Village
Master. Please ensure that your Village Master contains all necessary
information and shows all villages in selected Taluka.
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9. Religion Information:

§Y Feuoner | gy Kesponaent EXTra Informaton EXUa Fary Lase Uetall | g ACE-DECUON | g SIGN Memoa | g Upioad bocument

@ Pay Court Fee | (@@ Affirmation | (E]) View

]

Documents

4 Complainant / Petitioner Information
Fee Organisation: | Email *: EMAIL @

E Complainant | Petitioner * : FIRST NAME MIDDLE NAME LAST [©)

NAME Mobile * : MOBILE ®
Interim o p
Application
: - Address *: H.NO., STREET NO, CITY ®
@ Relation*: | Select Relation
P
Report: i . NAME OF FATHER OR MOTHER O
- Relative Name *: NAME OF FATHER OR MOTHER OR HUS | @ State * : MAHARASHTRA v
a8
'&' Date of Birth : DD/MM/YYYY €] District * : AURANGABAD v
Contacts
Taluka : SELECT TALUKA v
Age*: | AGE ®
¢
Town : SELECT TOWN v
News &
Events Gender*: @ Male Female Other
Ward : SELECT WARD B
i Religion: SELECT RELIGION v
Village : SELECT VILLAGE B
Caste: HINDU
MUSLIM Pincode : PINCODE @
CHRISTIAN
OTHER
Police Station Code : | Select Police Station v
SAVE
DISTRICT AND SESSIONS COURT AURANGABAD. - Logout [®Nc3.1
- HUST supuser =
eCourtls$ |pistric~ SHRIS. D. TEKALE g 10-08-2019 [
= = = = —
‘ Home ﬁ‘ ¥ | Master / Religion / Report reli Y QR LUE > @ el - NN Ne)
Religion

s 0o oo or | Bl s
‘ Religion ‘ ‘ National Code | |W ‘

IT)B"Q'O" “  Religion National Code L
1 Hindu 0
Taluka 2 Muslim 0
3 Christian 0
5 OTHER 0
State Masters Showing 1 to 4 of 4 entries Previous | 1 | Next
Local Masters

Religion information is optional in nature. If you wish that the user can
select appropriate information about religion in that case you need to
check your religion master in CIS. Ensure that necessary information is
available for selection to user, in case he opts to fill in the information.
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10. Information relating to Caste:

€Y reunoner &P responaent EXTtra Intformauon EXtra rarty Lase vetall P Act-oecton WP >'gn Memod @ YPioada bocument -

© Pay Court Fee Affirmation | (EEJ) View

]

Documents
7 Complainant / Petitioner Information
Deficit Court
Fee Organisation: | Email *: EMAIL ®@
‘ Complainant I Petitioner * : F\F; NAME MIDDLE NAME LAST ® Mobile * : MOBILE ®
Interim . i
Application
- . Address *: H.NO., STREET NO, CITY ®
@ Relation *: Select Relation
4
R I i * - NAME O A ER OR MOTHER OR S
Ers Relative Name * : NAME OF FATHER OR MOTHER OR HUS | @ State + - MAHARASHTRA .
200
-& Date of Birth : DD/MM/YYYY @ District * AURANGABAD v
Contacts
Taluka : SELECT TALUKA v
Age*: AGE 0]
°
Town : SELECT TOWN v
News &
Gender*: @ Male Female Other
Ward : SELECT WARD v
Religion: HINDU v
Village : SELECT VILLAGE v
Caste: SELECT CASTE v
Pincode : PINCODE @
OPEN
sc . :
NT Police Station Code : | Sejact Police Station v
SAVE
DISTRICT AND SESSIONS COURT AURANGABAD. - Logout BNC3.1
- Er supuser =
eCourtlS pisric~ SHRI S. D. TEKALE =2 - 10-08-2019
| Home # @ / Master | Caste / Report (Search.. Y Cr%i € oEE@MOCe®o0 @O0
Caste

on 10 femes i cooms | ror [ e [ s
‘ Caste Category | | National Code ‘ ‘W |

Caste A .
caste Code Caste Category National Code T

1 Open-Hindu 0
2 SC-Hindu 0
4 ST-Christian 0
5 OBC-Muslim 0

State Masters 6 NT-Hindu 0

Local Masters
7 ST-Muslim 0

Periphery Masters &

Unification [+] Showing 1 to 6 of € entries Previous ‘ 1 ‘ Next

The information relating to caste can be filled in only when religion is
selected. If you need information relating to caste and, if you desire that
the information is available for user to select appropriate caste, if user
opts to fill in the information, in that case, you need to update your Caste
Master in CIS.
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11. Information about Police Station:

Last Login : 10-08-2019 12:28:59 PM

IP Address : 10.21.147.29 B i . )
o Petitioner o Respondent Extra Information Extra Party Case Detail eAcl—Secllun o Sign Method

@ Upload Document | (@) Pay Court Fee /| (@) Affirmation | (@B View

@ Home

Complainant / Petitioner Information

Documents Organisation : Email *: ABC@GMAIL.COM @

Deficit Court Fee Complainant / Petitioner * - VISHAL ® Mobile * - 5465465465 @
p
Interim Application ) Address *: ASLKIDSAK ®
Relation*: | select Relation M
“
fb Reports " ..
Relative Name * : ANAND @ State * - MAHARASHTRA v
ﬁ.' Contacts
Date of Birth : 16/08/1979 @ District * : ‘ |
News & Events age: . ® Taluka: Select Police Station i
. Town : PHULAMBRI
1 Help
Gender*: @ Male Female Other MUKUNDWADI
Ward :
Religion: | HINDU . WADODBAZAR
village :
SILLEGAON
Caste: OPEN M
Pincode : BIDKIN
MIALLLL 2
Police Station Code : Select Police Station -
SAVE
DISTRICT AND SESSIONS COURT AURANGABAD. , Logout ¥ NC3.1
= ATET supuser =
eCourtlS | DISTRIC™ | SHRI S. D. TEKALE P 10-08-2019
o ™ = =
Home #| 1/ Master / Police Station / Report police stat Y © V4 ﬁ“ _ = > e OO0 @0 e o

Police Station
Establishment

User Menu Show‘ 10 :I entries Hide Columns B csv

o ‘ Police Station | | Area Court Number ‘ ‘ National Code ‘ ‘Wa‘m ‘
National Masters :git?:n “  Police Station Area Court Number National Code e aTor
Code
1 CITY CHOWK 1,2,4,6,7,8,10,13 19409008 feer Tt
2 KRANTI CHOWK 1,2,4,6,7,8,10,13 19409019 AT S
3 JINSI 1,2,4,6,7,8,10,13 19409039 fa=gr
4 JAWAHARNAGAR 1,2,46,7,8,10,13 19409038 S CIELAC RIES
5 CANTONMENT 1,2,4,6,7,8,10,13 19409006 FravT
6 CIDCO 1,2,4,6,7,8,10,13 19409037 fa=ar
7 MIDC CIDCO 1,2,4,6,7,8,10,13 19409041 Q’WWE}@' fer==r
8 MUKUNDWADI 1,2,4,6,7,8,10,13 19409042 W?ﬂéT
9 WALUJ 1,2,4,6,7,8,10,13 19409036 T
10 MIDC WALUJ 1,2,4,6,7,8,10,13 19409040 Q’WSTRTE‘T@' EICER
Re Showing 1 to 10 of 54 entries Previous m 2 3 4 5 6 Next
Caste

Designed® Developed by Natii na

Information relating to Police Station may be necessary when private
criminal complaints (e.g. Section 138 N.I. Act) are filed or criminal
applications are filed (e.g. Section 125 Cr. P.C.). User will be able to select
appropriate police station only when Police Station Master in CIS
contains proper information. Police Station drop-down list will be shown
only after selection of District.
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12. Prayer Information:

= SEARCH FOR.. Go! ® Logout
I Filing Form e-Filing No : EC-MHAU01-00014-2019 eFiling History m
New Case
. Active . Done Optional . Required
]
T @ petitioner | @) Respondent Extra Information Extra Party / (@) Case Detail / () Act-Section / () Sign Method
© Upload Document | @) 11 NE
Select i
Deficit Court
fee Permanent Injunction Case Detail
‘ Temporary Injunction
Cc f Action : . . Date of C. f Action :
— ause of Action Mandatory Injunction ® ate of Cause of Action DD/MM/YYYY [©)
Application
Declaration of title to property
Claim Amount : AMOUNT ®
@ Important Information or Declaration of right @
Subject or Reason :
Reports Naclaratinn nf Cacamant s Relief Claim : RELIEF CLAIM @
Prayer : Select -
o 4
)
- o
Contacts
Hide Parties: -
DISTRICT AND SESSIONS COURT AURANGABAD. , Logout @ NC3.1
eCourtI$ |pistric~ SHRI S. D. TEKALE supuser 10-08-2019 i
‘Hnme ﬁ|ﬁlMasterIPrayerlReport [police 1Y Qriute» oEEOOCO®@ @@ O
Prayer Prayer
Show ‘ 10 :I entries Hide Columns B csv
‘ Prayer‘ ‘ Prayer ‘ ‘ IA/Cas‘ ‘HT"@ ‘I
Prayer . Prayer |AICase AT N
Code Type Fayes No. T El
1 Permanent  The Plaintiff prays for permanent Injunction against Defendant No. Case
Injunction restraining them/him from
> Temporary  The plaintiff prays for temporary injunction pending hearing and disposal of Case
Injunction suit against defendant restraining them/him
3 Mandatory ~ The Plaintiff prays for mandatory injunction against the defendant thereby Case
Injunction directing them/him to
2 ODngtlg?gon The Plaintiff prays for declaration that he is valid title holder as Case
property for property bearing
5 Declaration =~ The plaintiff prays that he / they be declared as I
f right ase
Local Masters o
Periphery Masters G ODfecIaratlon ;I'he plaintiff ﬂrays that he has right to enjoy easement as to ——
or enjoying his ropert
Unification Easement Iy ACTE
Declaration . } . .
. The plaintiff prays for declaration that he is in
Al bl o 7 EI fteagtgls relation to (property), (Office),(relation with person)(relation with ~ Case
roperty)(husband or wife) etc.
Filing Counter © Character  PTOPErN )
w Declaration
Azl ) ) 8 zfodlétalt!;eof The plaintiff prays for declaration that _(name of person) is dead or is alive. Case

Caveat Section & person

Declaratinn

Information relating to prayer is fetched from CIS. A drop-down list is
shown as contained in your CIS Prayer Master. Please ensure that
relevant and useful information is available to the user for selecting
appropriate prayer.
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13. Selecting proper Act or Rule under which Case is filed:

= SEARCH FOR... S0 ® Logout

[ Filing Form e-Filing No : EC-MHAU01-00015-2019 eFiling History | |

. Active . Done Optional . Required

Documents G Petitioner e Respondent Extra Information Extra Party Case Detail G Act-Section Subordinate Court 6 Sign Method

@ Urload Document /| @) Pay Court Fee | (B Affirmation /| (@B View

Deficit Court
Fee

Act Information

[
Interim
Application

Act*: Bombay Sales Tax Rules - Act Section * : ACT SECTION @ pelete

eal Select Act .
]
Bombay Sales Tax Rules

ﬁ Prevention of Corruption Act

Contacts Bombay Rents, Hotel and Lodging
House Rates

Essential Commodities Act

NeNS & Prohibition Act (Maharashtra)

DISTRICT AND SESSIONS COURT AURANGABAD. - Logout [® NC3.1
eCourtI$ |oistric~ SHRI S. D. TEKALE supuser 10-08-2019 i
Home # 1/ Master / Act Master / Report [regs  ]Y O ,r%{ > © OO0cC e o eo0
Act Master
Show‘ 10 :Ientries Hide Columns m B csv
‘Act ‘ ‘ State/Centr# ‘ National Code | wrfufT |
National Masters ActCode * Act State/Central National Code National Act sfufesr
1 Indian Penal Code Central 18600450099001 VAT &% dfgar
CODE OF CIVIL :
2 S SEERIEE Central 19080050099001 FeramuiT qefaT =t
:QSCOTIC DRUGS . j-; AT
3 PSYCHOTROPIC Central 19850610099001 IT-HWTW
SUBSTANCES ACT
Prevention of GIEGERERUEEEY
4 Corruption Act Central 19880490099001 FraaT
Essential AITFITF e
5 Commodities Act Central 19810180099001 ffe
Terrorist and
Disruptive and l{TFdEW
Act Master 6 Acﬁviﬁes Ereventon) Central 19870280099001 ﬁ E: :
Act
DRUGS AND AT 77 feereaT
7 COSMETICS ACT Central 19400230099001 Fufa
NEGOTIABLE TR HeA|
= 8 INSTRUMENTS ACT Central 18810260099001 Fafa
: Prevention of Food ERCLEAUEECS
Ca 9 Adultration Act Central 19540370099001 Fafz

Desigried& Develcped by Natii na Villana Panrhavate \fillane Panchavate  mas

Enabling user to select relevant Act or Rule or Regulation is very
fundamental in eFiling. Please ensure that your Act Master is updated.
Central Act Master is updated in CIS. Please ensure that necessary
Central Acts are entered and mapped with National Codes. You may have
to enter required State Acts and map the State Acts with its National Code
through Unification>>Mapping in CIS.
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14. Selecting Subordinate Court:

SEARCH FOR.. 30 ® Logout

I Filing Form e-Filing No : EC-MHAU01-00015-2019 eFiling History | |

. Active . Done Optional . Required

Documents o Petitioner o Respondent se Detail o Act-Section a Subordinate Court o Sign Method

@ Upload Document | (@) Pay {

7 Select Subordinate court i

Deficit Court CHIEF JUDICIAL MAGISTRATE
= AURANGABAD Court Information
‘ CIVIL JUDGE SENIOR DIVISION
states: | AURANGABAD Judge Name : JUDGE NAME @
Inte
P JT. CIVIL JUDGE S.D. AURANGABAD
District: | 5ND JT. CIVIL JUDGE S.D. AURANGABAD. Date of Decision : DD/MMIYYYY @
Subordinate Court Name *: Select Subordinate court - cc Applied Date : DD/MMIYYYY (€]
'ﬁ% CNR Number : CNR NUMBER ®
S CC Ready Date : DD/MM/YYYY ®
Case Type *: Select v
News & ® Case No Filing No
Events
case No. * CASE NO ®@
i
[Ty ~ACC v an )Y -
DISTRICT AND SESSIONS COURT AURANGABAD. " Logout ¥ NC3.1
eCourtl$ |oistric~ SHRI S. D. TEKALE supuser 10-08-2019
‘ Home ﬂ| f / Master / Subordinate Court / Report Y . OoOe@@eo0
M s T N A = e
Natonar Masters ™
State Masters Subordinate Court
Local Masters S
Show ‘ 10 :I entries Hide Columns m B csv
‘Subord\'nate Court ‘ FTHH HEATAT ‘
Subordinate A .
Court Code Subordinate Court FTAH IEEd
1 Chief Judicial Magistrate Aurangabad g =TS TR T SIS
Subordinate 2 Civil Judge Senior Division Aurangabad it =mardrer a5, SrTmEE
Court
3 Jt. Civil Judge S.D. Aurangabad e faamit =mamdisr 7.5, s
4 2nd Jt. Civil Judge S.D. Aurangabad. TET He @i =T 3.5 smEe
5 3rd Jt. Civil Judge S.D. Aurangabad. foee ae feamit =mamdier a.5q7, s
6 4th Jt. Civil Judge S.D. Aurangabad. =T | famro =TT T . dmEe
7 5th Jt. Civil Judge S.D. Aurangabad. I | @i S g, S
8 6th Jt. Civil Judge S.D. Aurangabad. aTe " fearir =rardrer 7 v, s
9 7th Jt. Civil Judge S.D. Aurangabad. AT He i =T 7 | S
Periphery Masters 10 Joint Civil Judge J.D. J.M.F.C. Aurangabad e feamit =mardrer & &v. S
Unification (+] Showing 1 to 10 of 88 entries Previous ‘ 1 ‘ 2 3 4 5 .. 9 Next
Afmin Menu ©

_Filing counter © B4
While filing appeal, Revision or similar proceedings it becomes necessary

to fill in the information relating to subordinate Court against whose
order appeal is intended to be filed. The information shown on eFiling is
fetched from subordinate Court master. Please ensure that all the
designations are entered in all appeal court establishments CIS under
Subordinate Court Master.
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15. IA - Interim Application Type:

SEARCH FOR Go ® Logout

W E-File Interim Application eFiling History | ‘

@ Active @) Done Optional (@ Required

€ CNR (Case Record Number) Details / (@) IA Applying Party | () |A Against Party | @) 1A Details | (@) Sign Method / (@) Upload Document Pay Court Fee | (@) Certificate | () View
1A Details
IAType*: | select 4 Number of leaves : NUMBER OF LEAVES @
Interim
Appication
1A Classification : Purpose of Listing: | Select v
h Al Sub Purpose: | Select -
Reports
% Act1*: Select M Section1*: | SECTION
Contacts
Prayer : Select v >> Relief Claimed

News &
Events

DISTRICT AND SESSIONS COURT AURANGABAD.

eCourtI$ |pistric~ SHRI S. D. TEKALE supuser Ii;%:‘fz:uiN%J
1% / Master / Case Type / Report Y (+ 4 @* D% = @ W OO0 @0 @O0
IA Case Type
Show‘ 10 :I entries
‘ IA Case Type Name ‘ ‘ Short Form | | National Code ‘ ‘ ‘ ‘ |
IA Case
g)':ii “  |A Case Type Name Short Form National Code F ER AT Wi =7
1 1A 1A 0
Showing 1 to 1 of 1 entries Previous ‘T‘ Next

User can file Interim Applications through eFiling. Type of Interim
Application (IA) is fetched from your CIS. Therefore, please ensure that IA
type master contains all required information which will enable the user
file appropriate IA by selecting suitable type of IA.
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16. Selecting Nature of IA - Interim Application:

EARCH FOR ® Logout

Wl E-File Interim Application eFiling History | ‘

@ Active @ Done Optional (@) Required

@) CNR (Case Record Number) Details | () 1A Applying Party | () IA AgainstParty | (@J) 1A Details | (@@ Sign Method /(@) Upload Document Pay Court Fee | (@) Certificate | (@) View
IA Details
1A Type * = Select v Number of leaves : IUMBER OF LEAVES @
IA Classification : Select - Purpose of Listing : Select M
I Sub Purpose Select -
E
Act1*: Section 1*:

Prepone the Case
Amend or strike out issues

Prayer: | adjournment Application >> Relief Claimed :
Interim Maintenance U/s 24 of HMA

Legal Aid Application

SAE

Show‘ 10 :Ientries Hide Columns @ csv

Search Classification Name National Code T

Classification , P . National 1A

Code Classification Name National Code Classification FTfRr AT
1 Amendment of the pleadings 1001 Amendment Of Pleadings FAT qEEAET FETOT
2 Res-judicata Objections 1002 Res Judiciata Objection T ETRET ATET
3 Stay of Suit 1003 Stay Of Suit e SfTEr
4 Appointment of Receiver 1004 Appointment Of Receiver TEIHET AT
5 Arrest Before Judgement 1005 Arrest Before Judgment Frprergat sew

Attachment Before
6 Attachment before Judgement 1006 Judgment FrTeTgET ST
7 Discovery of Documents 1007 Discovery Of Documents FEATAET B AT
8 Inspection of Documents 1008 Inspection Of Documents TEATHET AT
9 Interrogatories 1009 Interogateries AT
B . . . Temporary-Interim ;
10 Temporary - Interim Injunction 1010 Injunction qregear EllicE:oiEs e
Showing 1 to 10 of 105 entries Previous ‘ 1 ‘ 2 3 4 5 11 Next

Nature of Interim Application can be selected while eFiling any Interim
Application (IA). However, classification of IA is fetched from CIS. National
Types of Classification of IAs is also provided in CIS. Local types of
Classification need to be mapped with National Types. If any classification
type is not available in local CIS, a decision can be taken at High Court
level to add such type so that the same is available across the State
properly mapped with National Types.

23|Page




15. Selecting Purpose of IA:

® Logout

W E-File Interim Application eFiling History | ‘

@ Active @ Done Optional (@ Required

@ CNR (Case Record Number) Details | (@) 1A Applying Party | @@)) IA Against Party | @) 1A Details / (@) Sign Method /(@) Upload Document Pay Court Fee | (@) Certificate /| (@) View
Deficit Court R
- IA Details
‘ AType*: | Select v Number of leaves NUMBER OF LEAVES @
Interim
Appiication
1A Classification : | Select v Purpose of Listing Select B

Sub Purpose :

Select
Actl*: Select v Section 1*: Judgemems
AT‘QUI“EH[S
Prayer: | select M >> Relief Claimed : | pefence Evidence
313 CrPc
REE p
DISTRICT AND SESSIONS COURT AURANGABAD. - Logout [#NC3.1
- HST supuser [
eCourtI$ (pistric- SHRI S. D. TEKALE =z - 10-08-2019

o

ﬂlMasterlPurpose of Listing / Report Y o 7 & 1 = = @ W OocO@eo0oeO0

Purpose of Listing

Shuw‘ 10 :I entries Hide Columns B csv

‘ Purpose Deta‘ ‘Ready/Unready ‘ ‘ Purpos‘ National Cod% FEI [T ‘
zl;rt'ipeose A gl;:zitl’sse Ready/Unready z:'ji?r‘i)tze gﬁnl?pose National Code National Purpose & faaar
1 Judgment Ready 1 5006 For Judgment Eieicres
2 Arguments Ready 2 5005 For final arguments AT
Evidence Part For examination of ST AT
3 Heard Ready 8 5003 witnesses qoTET
. Interim Hearing / Hearing
4 Hearing Ready 3 4010 applications/bail geATar
5 Statement Read 7 2011 For examination of m T 393
Ufsec.313 Cr.P.C. Y accused u/s 313 Cr.P.C wTt R 23
} For Issuance of Process /  STEr&/g=T(
& Notice Ready Ready v deoz Service/Cognizance T T
For Issuance of Process/  #AH-A(FETT
7 Summons_Ready Ready 76 4002 Service/Cognizance )
8 Charge Ready 10 4008 Framing of Charge/ Plea FYEIT
Fixing date of m
9 Hearing Ready 67 5013 For Steps
10 Paper Book Unready 52 5013 For Steps TEE
Showing 1 to 10 of 106 entries Previous ‘ 1 ‘ 2 3 4 5 11 Next

Purpose of IA can be selected while filing IA. The drop-down list shown
after selecting the field purpose, displays information fetched from
purpose master in CIS. Please ensure that useful and required
information is available to the user while filing IA.
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